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Orissa Act No. 20 of 1952

THE ORISSA MINISTERS' SALARIES AND

ALLOWANCES ACT, 1952

An Act to provide for the salaries and allowances of the Ministers of the State

of Orissa.

Whereas it is expedient to provide for salaries and allowances of the Ministers

of the State of Orissa.

It is hereby enacted as follows :

(1) This Act may be called the Orissa Ministers' Salaries and Allowances Act,

1952.

(2) It shall come into force at once.

2. In this Act [unless the context otherwise requires] "Minister" means a member

of the Council of Ministers, by whatever name called, and includes a Deputy Minister.

[3. There shall be paid to the Chief Minister, Deputy Chief Minister, Minister,

Minister of State and Deputy Minister, a salary at the rate of [rupees seven thousand",

"rupees six thousand and five hundred", "rupees six thousand", "rupees five thousand

and five hundred", and "rupees five thousand"] respectively per month.]

4.  There shall be paid to each Minister an allowance of [rupees Three thousand]

per mensem for the upkeep of a car.

[4A. There shall be paid to the Chief Minister, Deputy Chief Minister, Minister,

Minister of State and Deputy Minister a sumptuary allowance at the rate of rupees

["rupees ten thousand", "rupees nine thousand and - five hundred", "rupees nine

thousand", "rupees seven thousand and five hundred", and "rupees seven thousand"]

respectively per month.]

[4B.  - There shall be paid to each Minister a sitting allowance for attending the

Assembly of rupees one hundred and fifty per day of sitting of the Orissa Legislative

Assembly :

Provided that where a Minister remains absent for a consecutive period not
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exceeding three days, he shall be entitled to half-day sitting allowance for each day of

absence and shall not be entitled to any sitting allowance, if he remains absent for more

than three days consecutively for those days of absence.]

5.  Each Minister shall, throughout his term of office and for a period of fifteen

days immediately thereafter, be entitled without payment of rent, to the use of a furnished

residence of in lieu thereof a house-rent allowance of the one hundred rupees per

mensem. No charge shall fall on the Minister personally in respect of the maintenance

of a furnished residence provided to him.

Explanation. - For the purposes of this section, "residence" includes the staff

quarters and other buildings appurtenant thereto; and "maintenance" in relation to a

residence shall mean only the payment of Municipal tax and the installation of electricity

and water taps.

6.  A Minister shall be entitled to the same medical facilities as are permissible to

a Class I Government servant.

7.  There may be paid to any Minister by way of a repayable advance such sum

of money as may be determined by rules made in this behalf for the purchase of a motor

car in order that he may be able to discharge conveniently and efficiently the duties of

his office.

8.  (1) Subject to any rules made in this behalf by the State Government, a

Minister shall be entitled to-

(a) travelling allowances for himself and members of his family and for the

transport of his and his family effects -

(i) in respect of the journey to the State headquarters from his usual place of

residence for assuming office; and

(ii) in respect of the journey from the State headquarters to his usual place of

residence on relinquishing office;

(b) travelling and daily allowances in respect of tours undertaken by him in the

discharge of his office duties, whether by water, land or air; and

(c) travelling allowances on transfer of headquarters for himself and members of

his family.

(2) Any travelling allowances under this section may be paid in cash or official

transport provided in lieu thereof.

[8A.  (1) Every Minister shall be provided with -

(a) railway coupons which shall entitle him to travel without payment of any fare

by first class by any railway in India for a distance of six thousand kilometres in the

aggregate in a year; and

(b) road transport coupons which shall entitle him to travel without payment of

any fare by any stage carriage within the State for a distance of ten thousand kilometres

in the aggregate in a year :

Provided that where the journey is performed by a stage carriage not being a
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transport undertaking vehicle the operator of such stage carriage shall be entitled to be

reimbursed by the State Government in such manner and subject to such conditions as

may be prescribed by rules made under this Act.

Explanation I. - In computing the distance referred to in Clauses (a) and (b), any

journey for which the Minister is otherwise entitled to any travelling allowance shall

not be taken into account.

Explanation II. - The expression "transport undertaking vehicle" shall have the

same meaning as assigned to it under the Orissa Transport Undertakings (Prevention

of Ticketless Travel) Act, 1975 (Orissa Act 41 of 1975), and the expression "state carriage"

shall have the same meaning as assigned to it under the Motor Vehicles Act, 1939 (4 of

1939).

(2) The coupons shall be issued by such authority and shall be subject to such

conditions as may be prescribed by rules made under this Act.]

9.  The date on which any person became or ceased to be a Minister, shall be

published in the Gazette and any such notification shall be conclusive evidence of the

fact that he became, or ceased to be, a Minister on that date for all the purposes of this

Act.

10.  (1) The State Government may, by notification make rules for carrying out

the purposes of this Act.

(2) All rules made under this Act shall be laid as soon as possible after they are

made before the Orissa Legislative Assembly for a total period of fourteen days which

may be comprised in one session or in two successive sessions and shall be subject to

such modifications as the Assembly may make during the said period.

11.  Notwithstanding anything contained in Sections 6, 7 and 8, all rules or

orders obtaining at the commencement of this Act and relating to medical treatment,

advance for the purchase of motor cars and travelling and daily allowances shall continue

in force until such rules are made in this behalf under this Act.

12.  Any allowances paid or payable to the Minister for the upkeep of a car, all

charges incurred for their medical treatment and for providing them with furnished

residences and all payments made to them by way of travelling or daily allowances or

for the purchase of a motor car before the commencement of this Act shall be deemed to

have been properly paid, payable or incurred or made.

13.  The Orissa Ministers' Salaries Act, 1937 (Orissa Act III of 1937) and the

Orissa Deputy Ministers Salaries Act, 1952 (Orissa Act VII of 1952) are hereby repealed.
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meceived the assent of the Governor on the 27th Angurt 1995 first published in an 
extraordinary issue of thc Orissa Gazerre, dated the 28th Atrgust 19951 

AN ACT FURTHER To AMBND THE ORISSA M~NISTHRS' M ~ W A N @ S  ,\&, 1952 , 

BE i t  enacted by tho Legislature of the Slatc of Orjssa in fhc Forty-sixth Year af 
thc Republic of India as follows:- 

Short title 1. ( I 3  This Act may be called the 0ri;sa Ministers' Safaries and Allowances 
and {Amendment) Act, 1995. . . 
commencb . 
menr. (2) It shall come into Force on the 1st day of August, 1993. 

~ ~ ~ d ~ ~ t  ' 2. In the Orissa Ministersy Sslarier and Allowances Act, 1952 (her inqtq fefyec ork?aM 
or rsctian 2. to as the principal Act), in Section 2. ahcr the words and CO-A':"~ this Act, the 20 011952 

words and comma "unless the context othcrrvise requires," shall be inserted. 

Amtndment 3. In the principal Act, for section 3, the following section shell be substituted, 
0f *tion 3. namely :- 

"3. There shall be paid to the Chief Minister, Deputy Chief Minister, 
Minister, Minister of Stale and Deputy Minister, a salary at rhc rate of 
rupees four, thousand five hundred, rupees four thoisand three hugdred, 
rupees four thousand, rupee; three thour,and five hundred and rupees three 
thousand, respectively, per month". 

~~~~a~~~ 4. In the principal Act, for section 4-A, the following section zhall be substituted, 
or ssclion namely: - 
4-A. , #<+A. There shall be paid to each ~ i n i s t e r  other than the Chief Minister, a 

sumpinary allowance of rupees one thousand per month and to the  Chief 
3 Minister a sumptuary allowance oErupees two thousand per month." 

lnstrtioa ,5. lnthe principal Act, after section 4-A, theIfollowing section shaIl be Inserted, 
ornw . namely: - 
aslion 4-B. 

Sitting "4-B. There shall be paid to each Minister a sitting aUowance for attending. 
Allowance. the Assembly of rupces one hundred and fifty per day of sitting of the Orissa 

Legislative Assembly : 

Provided that where a Minister remains akent far a cwsecuuve period not 
exceeding thrce days, he shall be entitled to* half-day sitting allowance for each day , 
of absance and shall not be cnt!tjed to my sitting allowance, if he remains absat for 
more than three days consecut~veIy for those days of abieoce.". 

*pot &c Bill, see Orlssa Gomrre Exrraordlnary, daled the %th Jdg 199S(No; 879) 
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THE ORISSA MINLSJXRS' SALARIES AND ALLOWANCES (AMENDMENT) ACT, 1998 

TABLE OF CONTENTS 

P B R ~ B L E  
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I. short title and sommeai-emtnt 

2, Amendment of section 3 

-. 3. Amendment of section 4 

4, Amendment of section 4-A 



'THE OPTSSA MINISTFRS', SALhRTES AND ALL0 WANCES , (AMENDFLEW ACT. 1998, , . ,  , . . . .  . ... . ,..- .. . - , . . . - . . . 
[Reccived~h?asse:lt  0frb?G0~~~:l0~0~~rhe2St!~~~te?~l~e~,;]p98,fir~t plrbIishedinave.ttrborditraq , 

iss!r: uf!iiz Orijsa Gazet re, doted the 8th  October I998 1 
- , .  -,-. 

AN A C ~  FURTHER TO AHEND THB ORISSA MINISTHRS' SALAR~ES AND ALLOWANCES ACT, 1952. 
r. :. ,- - -  ., , 

B E  it enactcd by the Legislature of the State of Orisa. in the Forty-ninth Year , 

...-. . . - of the Kepublic of India as follaws:- . , . . .  . . 
Short t t ik 1. ( I )  This Act may be callcd the Orissa Ministers' Salaries andAllo,waaces: .'. -'. 

alld 
cornm-me- (Amendment) Act, 1998- 

., - . . .  . , 

ment. , . -  . . . . . . , .  
(2) It shall come into force on the 1st day of August, 1998. . . . , . . _.. . 1 

Amendment 2. In the Orjssa Ministers' Salaries and Allowances Act, 1952 (hereinafter orissa 
Or  referred t o  as the principal Act), in section 3, for the words "rupees f.~ur thousand 20 of 1953. 3 

'ec'iOn 3 m  five hundred, rupees four t hourand three hundred, rupees four thousand, rupee, 
threc lhousand five hundred and rupees three thousandy', the words <'ru~ees six 
thousand, rupees five thousand fivc hundred, rupees five thousand, rupees four 
thousand five hundred and rupees four thou38ndg' shall be substituted. 

Am9dm=t 3. Tn the principal Act, in section 4, for the words ''rupees one thousand", the 
words ''rupees two thousand'' shaI1 be substituted. sxtion 4. 

Amendment 4. In the principal Act, for section 4-A, the following section ~haU be 
OF substituted, namely:- 

section 4-A. 

"4.-A. There shall be paid to the Chief Minister, Deputy Chief Minister, Minister, 
Minister of State and Deputy Minister, a- sumptuary aIlowance at the rate of 
rupces swea thousand, rupza five thousand, rupecs five thousand, rupees four 
thousand five hundred and rup:es four thousand, respectiveIy, per month.'' 

*Par ~ h :  Bill ,  scc Oriffa Q a ~ ~ t l ~ , e X t C a ~ ~ d i n U Y ,  dated the 7th AuEu st 1998 (No. 1005) 



ORISSA ACT 5 OF 2003 

" THE ORlSSA MINISTERS' SALARIES AND ALLOWANCES 
(AMENDMENT) ACT, 2002 

[ Received the assent of the Governor on the 25th January 2003, firsl 
published in an extraordinary issue of Ihe Orissa Gazette, dated the ?st 

February, 2003 (No. 165) ] 

AN ACT FURTHER TO AMEND THE ORISSA MINISTERS' SALARIES 

AND ALLOWANCES ACT, 1952 

BE it enacted by the Legislalure of Ihe State of Orissa in the Fifty-lhird 
Year of the Republic of India as follows :- 

Shorl Me. 1. This Acl may be called the Orissa Ministers9Salaries and Allowances 

(Amendment) Act, 2002. 

Amendment 2. In seclion 3 of the Orissa Ministers' Salaries and Allowances Act, 1952 OriSsa Act 
0f 20 of 1957. 
section 3, (hereinafter referred to as the principal Act), forlhe words "rupees six thou- 

sand", "rupees five thousand five hundred", "rupees five thousand", "rupees 
four lhousand five hundred" and "rupees four Itiousand", the words "rupees 

seven thousand", "rupees six thousand and five hundred", "rupees six thou- 
sand", "rupees five thousand and five hundred" and "rupees five thou- 
sand; shall respectively be substituted. 

Amendment 3. In section 4 of Ihe principal Act, for !he words "rupees two thousand". 
of secllon 4. Ihe words "rupees lhree thousand" shall be substiluted. 

Arnendmenlol 4. In seclion 4-A of the principal Act, for the words "rupees seven thou- 
seclion 4-A, 

sand", "rupees five thousand", "rupees five thousand", "rupees four lhou- 

sand five hundred" and "rupees four thousand", !he words "rupees ten thou- 

sand", "rupees nine lhousand and five hundred", "rupees nine Ihousand", "ru- 

pees seven lhousand and five hundred" and "rupees seven thousand" shall 

respeclively be substituted. 
- -  - - - - - 

For the Bill. see Orissa Gazelre, Exlraordinarydated Ihe 24th December. 2002 (No. 2351) 
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